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Heard Shri N,R.Routkay, 1d .,Counsel for the
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process the cases, It is in this connection,
Shri Rath sulmitted that the matter may be forwarded
te the Committee for considering the orievances
with regard to ACP, as raised heréin.

Having heard the 1d.Counzel dgf both the sides,
we dispose of this 0,A, with direction that the
application be sent to the Screening Committee to be
held in the month of Jinuary,2005 to consider the
case of the applicant, A copy of the 0.4, may be
treated as part of the representation to be put up
be fore the Committee,

With the observation and direction as made above,

this O.A, is disposed of at the stage of admissicn,
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